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Original Appiica1afl No 

Rafikul Gazi, So 	4tGa41r A]J. 
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No. O.A. 35010090412017 
	 Date of order: 1.9.2017 

Present 
	Hon'ble Mr. A.K. Patnaik, Judicial Member 

For the Applicant 	: 	None 

For the Respondents 	Mr. A.K. Guha, Counsel 

0 R DER(Orafl 

A.K. P,atnaik Judicial Mernbi: 

it was mentioned in the Bar that the Ld ArgJing Counsel for th 
cevecc-.bv the 

applicant is out of station. Mr. A.K. Guha, Ld. Counsel r.SciJi. 

respondents is present and heard. 

2. 	With the aid and assistance of Mr. Guha and on perusal of the I 

records it if seen that this O.A. has been filed by the, applicant 
CV AnflEXU e. 

Section 19 of the Administrative Tribunal Act, 1985 seeking the following ('. A. that h: has 

reliefs:- :'.rcjflH'JO, 4 	'd h 
"(a) To set aside and quash the impugned letter No EISCIR-7685 

dt 30-05-2016 issued by Sr,ivI PerOnne1 Offlc 	R Iailway,, 

Sealdah as regard the applicant is concerned. 
b) To issue a direction upon the respondent authoritjJorCOflSider 
the case ofthe applicant based on the certificate subsequently 
submitted which is genuine and correct and receivedebyithed 
administration long before issue of his letter No. EISCIR-7685 dt. 

3-05-2016., 	 :ry be cn:: 
C) Any Other order or orders as the Hon'ble Tribunal may deem fit 
and proper.  
d) Cost of the case." 

: 

3. 	The applicant has preferred a representation under Anriexure A-i O1 

to respondent No. 4. As the applicant has stated in the O.A. that.he has 

made a representation under Annexure "A-1" to respondent No. 4 and he 

has not received any response from respondent NO.. 4, I do not want tO wait 

for the reply. Therefore, I think it appropriate by directing respondent No. 4 

that, if any; representation under Annexure 'A-i 0" has been preferred and 

the same is still pending consideration, then the same may be considered 

nd 	 f within a n.rind of four weeks from the date .of 'receipt of a 
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4. 	Though I have not entered into the merits of the case still then I 

hope and trust that after such .conideration if the applicant's grievapCe is 
.r A, .Guh 	L.d. 

ftrfld to be gehuine then expeditious steps may be taken by the concerned . n (.;oirt toda 

repondent No. 4 from the date of such tonsideratiofl to extend those 

benefits to the applicant. However, if in the meantime the said 

representation stated to have beeiIi preferred on 1 ,i2.2O5:tc,dY 
Ha MmLr 

been disposed of then the reSult thereof be cornrnuñiated to the appliOnt 

within a period of 2 weeks from the date of receipt of a copy of this order. 

With the aforesaid observatiOn and direction, the O.A. is disposed 

of. 

A free copy of this order be handedoer to Mr. AK. Guha, Ld 

Counsel for the respondents, who is present and heard in Court today. 

sp 

(APattnaik) 
Judicial Member 


